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PART V.
Acts of the Indian Legislature assented to by the

Governor General

GOVERNMENT OE INDIA. 
LEGISLATIVE DEPARTMENT.

for the word “India” the words “British 
India” shall be- substituted.

3. In clause (/) of section 2 of the said 
Act the brackets andAmendment of sec

tion 2, Act XIX of words “(other than 
territory forming part 

of a State in India)” shall bo omitted.

The following Act of the Indian Legislature 
received the assent of the Governor General 
on the 4th. March, 1937, and is hereby 
promulgated for general information:—

Act No. Ill of 1937.
An Act further to amend the Land Customs 

Act, 1924, for certain purposes.
- Whereas it is expedient further to
Xlx<>fi924. amend the Land Customs Act, 1924, for the 

purposes hereinafter appearing;
And whereas it is expedient that certain 

other enactments should be repealed ,

1924.

4- Section 10 of the 
said Act shall bo ornit-Omission of section 

10, Act XIX of 19 <‘4. ted.

5. In the Schedule to the said Act, before 
the word and figures 
“section 167” 
word and figures “sec

tion 88,” shall be inserted, and for the word 
and figures “sections 169” the word and 
figures “sections 168” shall be substituted.

6. (7) The Acts mentioned in the 
Schedule are hereby 
repealed to the exton £

specified in the fourth column thereof.

(2) All notifications published and all 
rules and orders made, or deemed to havo 
beon made, under any of those Acts and m 
force immediately before the commencement 
of this Act shall, SO far as they arc not 
inconsistent with the Land Customs Act, 
1924, be deemed to have been published 
mado under that Act.

i
Amendment of Sche

dule, Act XIX of 1924. the

I

It is hereby enacted as follows: 

1.(1) This Act may
i

be called the Land 
Customs (Amendment) 
Act, 1937.

Repeals.

! Short title and com
mencement.I

such date(2) It shall come into force on 
'.j the Governor General in Council may, y 
notification in the Gazette of India, appoint.

:
as

2. In the long title and preamble to the 
a . , Land Customs Act,

of^. titfeTnd“mb.e, Acf 1924 (hereinafter refer- 
XIX of 1924. ^d to as the said Act),

1
and XIX of 1924.

K

f
\
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THE SCHEDULE. 

Enactments Repealed. 

[See section 6 (1).]

i
Extent of repeal.i Short title.No.Year. :

in Council.Acts of the Governor General

So much as has not been repealed1 VI | The Madras Inland Customs Act,
I 1844.

XXIX | The Bombay Land-customs Act, 1857

1844 |

So much as has not been repealed.
1857 I

So much of the Second Sohcdulo 
as relates to Act VI of 1844.

The Laws Local Extent Act, 1874XV1874

So much of the First Schedule 
relates to the Madras Inland Cus
toms Act, 1844, and the Madras 
Inland Customs (Amendment) 
Act, 1893.

The Amending Act, 1901 asXI1901 |

So much of the First Schedule as 
relates to Act XXIX of 1857.

1920 ! XXXVIII 1 The Devolution Act, 1920

Acts of the Indian Legislature.

Sub-secoion (2) of section 6. 

Section 7.

1934 | XIV | The Sugar (Excise Duty) Act, 1934 

XXXII ! The Indian Tariff Act, 19341934

Madras Act.

1893 The Madras Inland Customs (Amend- The whole 
ment) Act, 1893.

II

:
Bombay Acts.

I

1915 i III The Bombay Decentralization Act 
1915. The Second Schedule.

1921 II The Bombay Short Titles Act, 1921 relate3So much of the Schedule as 
to the Bombay Land-customs 
1857.

Act,

0. H. SPENCE,
Secretary to Government of ln&'^
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GOVERNMENT OF INDIA. 
LEGISLATIVE DEPARTMENT.

being a married daughter, by 
such individual; and

(b) so much of the income of any 
, association of individuals consist

ing of such individual and his 
wife as arises from assets trans
ferred to the association by such 
individual. ”

The following Act of the Indian Legislature 
received the assent of the Governor General 
on the 4th March, 1937, and is hereby 
promulgated for general information:__

Act No. IV of 1937.

An Act further to amend the Indian Income- 
tax Act, 1922, for certain purposes.

Whereas it is expedient further to amend 
fI922. the Indian Income-tax Act, 1922, for the 

purposes hereinafter appearing; It is hereby 
cuacted as follows:—

3- To sub-section (5) of section 18 of
the said Act the

Amendment of section following proviso 
18, Act XI to 1922. shall bo added, 

namely:—

“Provided further that where such person
or owner is a person whose income is included 
under the provisions of sub-section (3) of 
section 16 in the total income of another 
person that person shall be deemed to be the 
person or owner on whose behalf payment 
has been made and to whom credit shall be

1. This Act may be 
called the 
iDcomc-tax (Amend
ment) Act, 1937.

IndianShort title.

given in the assessment for the following 
year. ”

2. To section 16 of tho Indian Income-tax 
Act, 1922 (hereinafter 
referred to as the said 
Act), tho following 
sub-section shall be

XI of 1922.
Amendment of section 

16, Act XI of 1922. 4- After sub-section (3) of section 48 of 
the said Act the

Amendment of section following SUb-SGCtion
shall bo inserted,
namely:—

“(34) Where the shareholder referred to 
in sub-section (1), or the member of a 
registered firm or tho minor admitted to the 
benefits of partnership referred to in sub-section 
(5), or the owner of a security referred to in 
sub-section (3) is a person whose income is 
included under the provisions of sub-section 
(3) of section 16 in the total income of
another person, the provisions of sub-sections 
(1), (2) and (3) shall apply as if that person 

himself the person entitled to a refund 
under those sub-sections.”

added, namely:—

“(3) In computing the total income of any 
individual for the purpose of assessment, 
there shall be included—

-18, Act XI of 1922.

(a) so much of tho income of a wife or 
minor child of such individual as 
arises directly or indirectly—

(i) from the membership of the wife 
firm of which her husbandm a 

is a partner;

(ii) from the admission of the minor 
to tho benefits of partnership in were

a firm of which such individual is 
a partner; 5. The amendment made in the said Act 

by section 2 shall not 
have effect in respect 

to income-tax for
(Hi) form assets transferred directly or 

indirectly to the wife by the 
husband otherwise than for 

consideration or in

Operation section 2.
of any income chargeable

ending before the 1st day ofany year 
April 1937.adequate 

connection with an agreement^to
live apart; or G. H. SPENCE, 

Secy, to the Govt, of India.(iv) from assets transferred directly or 
indirectly to the minor child, not
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purpose hereinafter appearing; jt j 
enacted as follows :—

1. This Act may be called the In<]i, 
Cess '' an 
Act, 1937.

GOVERNMENT OF INDIA. ' 
LEGISLATIVE DEPARTMENT.

ls hereby

Die(AmendeShort title. GHt)
The following Act of the Indian Legislature 

received the assent of the Governor General 
on the 4th March, 1937, and is hereby 
promulgated for general information:—

Act No. V op 1937.

An Act further to amend the Indian Lac 
Cess Act, 1930, for a certain purpose.

Whereas it is expedient further to amend 
of the Indian Lac Cess Act, 1930, for the

1930.

2. In section 4 of the Indian 
Act, 1930,

Lac Cessfor the XJC,VAmendment of section words 
Orissa* *

“ Bihar
> where obey 

occur in clause (v\ 
nf sub-section (4) and in claioses (ii) and (v 
of sub section (5), the word “ Brhar” shall bl 
substituted.

4, Act XXIV of 1930.

G. H. SPENCE, 
Secy, to the Govt, of India.
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forth in the Second Schedule 
of whom the other is subject 
jurisdiction of some other 
Powers aforesaid, and

(c) in one of such territories as the 
Governor General in Council, being 
satisfied that reciprocal provisions 
have been made, may, by like 
notification, declare to be territories 
to which the said Convention 
applies,

, and 
to the 

of the
. ihe following Act of the Indian Lcgisk- 
tui-e received the assent of the Governor 
General on tho 4 h March, 1937, and is 

•hereby promulgated for general informa- 
tion:—

Act No. VI of 1937.

An Art to make certain further provisions 
respecting the law of arbitration in 
''British India.

Whereas India was-a State signatory to 
the Protocol on Arbitration Clauses set forth 
in the First Schedule, and to the Convention 
on tire Execution of Foreign Arbitral Awards 
set forth in the Second Schedule, subject in 
each case to a reservation of the right to 
limit its obligations in respect thereof to 
contracts which are considered, as commercial 
under the law in force in British India;

And whereas it is expedient, for the 
purpose of giving effect to the said Protocol 
and of enabling the said Convention to 
become operative in British India, to make 
certain further provisions respecting the law 
of arbitration ;

It is hereby enacted as follows:—

and for the purposes of this Act an award 
shall not bo deemed to bo dual if any 
proceedings for tho purpose of contesting the 
validity of the award 'arC pending in the 
country in which it was made.

3, Notwithstanding anything contained
iu the Indian Arbitra- 

Stay of proceedings in. tion Act, 1399,
respect of mat'ere to bo /y ^ ..
referred to arbitration* Ouac of Civil

Procedure, 1908, if v of 1908. 
any party to a submission made in pursuance 
of an agreement to which the Protocol 
forth in tho First Schedule as modified by 
the reservation subject to which it was signed 
by India applies, or any person claiming 
through or under hint, commences any legal 
proceedings in any Court against any other 
party to the submission or any person claim
ing through or under him in respect of any 
matter agreed to be referred, any party to 
such legal proceedings may, at any time after 
appearance and before filing a written state
ment or taking any other steps in the 
proceedings, apply to the Court to stay the 
proceedings; and the Court unless satisfied 
that the agreement or arbitration has become 
inoperative or cannot proceed, or that there 
is not in fact any dispute between the parties 
with regard to the matter agreed to be 
referred, shall make au order staying the 
proceedings

4. (1) A foreign award shall, subject to 
the provisions of this 
Act, bo enforceable 
in British India as if

it were an award made on a matter referred 
to arbitration in British India.

or in IX of 1899.

set

1. (1) This’ Act may be called the 
Arbitration (Protocol 
and Convention) Act, 
103,7.

^2) It extends to tho whole of British 
India, including British Baluchistan and the 
Sonthal Parganas.

(3) Tho provisions of this Act, except this 
section, shall have effect only from such 
date as the Governor General in Council 
may, by notification in the Gazette of India, 
appoint in this behalf, and the Governor 
General in Council may appoint different 
dates for tho coming into effect of different 
provisions of the Act

2. In this Act “foreign award” means an 
award on differences 
relating to matters 
considered as com

mercial under the law in force in British 
Jadia, made after the 28th day of Juh, 
1924,—

Short title, extent and 
operation.

Effect of foreign awards.

>
(2) Any foreign award which would be 

enforceable! under this Act shall be treated 
as binding for all purposes on the persons as 
between whom it was made, and may 
accordingly bo relied on by any 
persons by way of defence set off or other
wise in any logal proceedings in British 
India, and any references in 
enforcing a foreign award shall be

including references to relying on an

Interpretation.

of those

(a) in pursuance of an agreement for 
which tho Protocol 
the First Schedule

this Act to 
construedarbitration to 

set fortjji ia 
applies, and

(b) between persons of whom one is 
• subject to tho jurisdiction of some 

one of such Powers as tho Governor
General in Council, being satisfied

' • have.

as
award.

interested in a foreign 
award may apply. to 

Filing of foreign award any Court having
over tho

5. (2) Any person

jurisdiction
of tho award that the award

in Court, 

subject-matter
be filed in Court.

that reciprocal provisions 
been mado, may, by notification 
in tho Gazette of India, declare o 
bo parties to the Convention sec

a*
4
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to the giving of such security by the
seeking toenforce it as the Court mayth^ ^

(3) If a Pnrty seeking to resist 
enforcement of a foreign award proves th ^ 
there is any ground other than the at 
existence of the conditions specified • 
clauses (a), (6) and (c) of sub-section n\ 111 
the existence of the conditions.specified V
clauses (b) and (c) of sub-section (2), entitle 
him to contest the validity of the award, th« 
Court may, if it thinks fit, either refuse ^ 
enforce the award or adjourn the'hearing 
until- after the expiration of such period as 
appears to the Court to be reasonably 
sufficient to enable that party to take the 
necessary steps to have the award annulled 
by the competent tribunal.

(2) The application shall be in writing and 
shall be numbered and registered as a sui 
between the applicant as plaintiff an 
the other parties as defendants.

shall direct notice to be 
arbitration, other

non.(3) The Court
given to the parties to the T
than the applicant, requiring them to „how 
cause, within a time specified, why the 
award should not be filed.

the Court is satisfied that 
the foreign award is

Enforcement of foreign enforceable under
this Act, the Court 

shall order the award to be filed and. shall 
proceed to pronounce judgment according to 
the award.

(2) Upon the judgment so pronounced 
a docice shall follow, and no appeal shall lie

far as the

6. (7) Where

award.

8- (I) The party seeking to' enforce 
a foreign award 
produce—

mustfrom such decree except m so 
decree is in excess of or not in accordance

Evidence.

(a) the original award orwith the award. «■ copy
thereof duly authenticated in 
manner required by the' law of the 
country iu which it was made;

7. (1) In order that 
a foreign award may 
be enforceable under *

Conditions for enforce
ment of foreign award s.

(by evidence proving that the award has 
become final; and

this Act it must have—
(a) been made in pursuance of an 

agreement for arbitration which 
was valid under the law by which 
it was governed,

(b) been made by the tribunal provided
for in the agreement or constituted 
in manner agreed upon by the 
parties,

(e) been made in conformity with the 
law governing the arbitration proce
dure,

(r/) become final in the country in which 
it was made,

(e) been in respect of a matter which 
may lawfully be referred to arbitra
tion under the law of British India,

and the enforcement thereof must not be 
contrary to the public policy or the law of 
British India.

(c) such evidence as may be necessary 
to prove that the award is a foreign 
award and that the conditions - 
mentioned in clauses (a), (b). and 
(c) of sub-section (i) of section 7- 
aro satisfied.

(5) Where any document requiring to be 
produced under sub-section (1) is in a foreign 
language, the party seeking to enforce the 
award shall produce a translation into English 
certified as correct by a diplomatic or consular 
agent of the country to wrhich that party 
belongs or certified as correct in such other 
manner as may bo sufficient according to the 
law in force in British India.

9. Nothing in this 
Act shall—Saving,

(a) prejudice any rights which any 
person would have had of enforcing 
in British Inlia any award or1 
availing himself in British India of 
any award if this Act had not been 
passed, or

(2) A foreign award shall not be enforceable 
under this Act if the Court dealing with the 
case is satisfied that—

(a) the award has been annulled in the 
country in which it was made, or

(b) the party against whom it is sought 
to enforce the award was not given 
notice of the arbitration proceedings 
in sufficient time to enable him to 
present his case, or was under 
some legal incapacity and wa3 not 
properly represented, or

of

(b) apply to any award made on
arbitration agreement governed by 
the law of British India.

an

Higb10. T h e
Rule-making powers of Court may make rt 

the High Court, consistent With this
Act as to—•

(a) the filing of foreign? awards an ^ 
proceedings consequent thereon 
incidental thereto;

(b) the evidence which must 
furnished by a party seeking 
enforce a foreign award undei 
Act; and

(c) generally, all proceedings in ^°ur 
under this Act.

d all
(c) the a war I does not deal with all the

questions referred or contains deci
sions 
of the

on matters beyond the 
agreement for arbitration •

that if the award does 
it hi»fA?SUT rGfurr0d the Court may, if

f tU Lfi H?hCr/08tp0Be th° e»f<~ent the award or order its enforcement subject

scope

not deal
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THE FIRST SCHEDULE. 

Protocol on Arbitration Clauses.

The undersigned, being duly authorised, 
declare that they accept, on behalf of the 
countries which they represent, the following 
provisions.

1. Each of tho Contracting States 
recognises the validity of an agreement 
whether relating to existing or future 
differences between parties subject respect
ively to tho jurisdiction of different Contract
ing States by which the parties to a contract 
agree to submit to arbitration all or any 
differences that may arise in connection with 
such contract relating to commercial matters 
or to any other matter capable of settlement 
by arbitration, whether or not the arbitration 
is to take place, in a country to whose 
jurisdiction none of the parties is subject.

Secretary-General of the League of Nation,

”"h de~* *» -> S
6. The 

force.
present Protocol will come into

deposited.30 ThereafterTt'will^takc^effectHn

°f, Gach Contracting State, one 
month after the notification by the Secretary- 
General of the deposit of its ratification.

the

7. Tho present Protocol may be denounced 
by any Contracting State on giving one year’s 
notice Denunciation shall be effected by 
a notification addressed to the Secretary- 
boneral of the League, who will immediately 
ransmit copies of such notification to all the 

other Signatory States and inform them of 
tho date on which it 
denunciation shall take effect 
the date on which it

was received. The 
one year after 

was notified to the 
Secretary-General, and shall operate only in 
respect of the notifying State.

Each Contracting State reserves the right 
to 'limit tho obligation mentioned above to 
contracts which arc considered as commercial 
under its national law. Any Contracting 
State which avails itself of this right will 
notify the Secretary-General of tho Leaguo 
of Nations in order that the other Contract
ing States may be so informed.

2. The arbitral procedure, including the 
constitution of the Arbitral Tribunal, shall 
be governed by the will of the parties and by 
the law of the country in whose territory tho 
arbitration takes place.

The Contracting States agree to facilitate 
all steps in the procedure which require to 
be taken in their own territories, in accord- 

with the provisions of their law 
governing arbitral procedure applicable to 
existing differences.

8. The Contracting States may declare 
that their acceptance of the present Protocol 
does not include any or all of the under
mentioned territories: that is to say, their 
colonies, overseas possessions or territories, 
protectorates or the territories over which 
they exercise a mandate.

The said States may subsequently adhere 
. separately on behalf of any territory thus 

excluded. Tho Secretary-General of the 
Leaguo of Nations shall bo informed as soon 
ns possible of such adhesions. He shall 
notify such adhesions to all Signatory States. 
They will take effect one month after the 
notification by the Secrotary-General to all 
Signatory States.

a nee
The Contracting States may also denounce 

the Protocol separately cn behalf of any of 
the territories referred to above. Article 7 
applies to such denunciation.•3. Each Contracting State undertakes to 

ensure the execution by its authorities and 
in accordance with the provisions o. its 
national laws of arbitral awards made m its 

territory under the preceding articles.

Tribunals of the Contracting 
Parties, on being seized of a dispute regard
ing a contract made between persons to whom 
Article 1 applies and including and Arbitra
tion Agreement whether referring to present 
or future differences which is vali in 
of the said article and capable of being 
carried into effect, shall refer the par 
the application of either of them 
decision of the Arbitrators.

THE SECOND SCHEDULE.
own Convention on the Execution of Foreign 

Arbitral Awards.4. The
Article I.--In the territories of any High 

Contracting Party to which tho present 
Convention applies, an arbitral award made 
in pursuance of an agreement, whether 
relating to existing or future differences 

called “a submission to arbitra- 
tho Protocol on Arbitration

(hereinafter 
tion’O covered by 
Clauses opened at Geneva on September 24th 
Vqoo shall bo recognised as binding and
shall he euforced in accordance with the rules 
snail uo o tho fcemtory whore the
°f tho pr upoI1| provided that the said
award is r P • a territory of one of
award has been un partios to which tho

theSuch reference shall not prejudice
tribunals in case 

cannotcompetence of the judicial
the arbitrationthe agreement or 

proceed or becomes inoperative.
tho5. The present Protocol, which shall 

remain open for signatuie by all S a » ‘
ratified. The ratification shall 

deposited as soon as possible W1
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Article S.—U the party against whom tl 
award has boan made proves that, tinder1 tj?° 
law governing the arbitration procedure> the ° 
is a ground, other than the grounds referrM 
to in Article 1 (a) and (c), and Article 2 /&! 
and (c), entitling him to contest the validity 
of tho award in a Court of Law, the Coim 
may, if it thinks fit, either refuse recognition 
or enforcement of the award or adjourn the 
consideration thereof, giving such party 
a reasonable time within which to have tho 
award annulled by the competent tribunal.

enforcement,To obtain such recognition or 
it shall, further, be necessary:

award has been made in 
submission to(a) ihat the

law applicable thereto,
(b) That the subject-matter of the award 
V ' is capable of settlement by aroitra- 

tion under the law of the country 
in which the award is sought to be
relied upon;

/c) That tho award has been made by 
the Arbitral Tribunal provided for 
in the submission to arbitration or 
constituted in the manner, agreed 
upon by the parties and in con
formity with the law governing tho 
arbitration procedure;

(d) That the award has become final in 
the" country in which it has been 
made, in the sense that it will not 
be considered as such if it is open 
to opposition, appel or ponrvoi en 
cassation (in the countries where 
such forms of procedure exist) or 
if it is proved that any proceedings 
for the purpose of contesting the 
validity of the award are pending;

Article 4.—-The party relying upon an 
award or claiming its enforcement must 
supply, in particular:

(1) The original award or a copy thereof
duly authenticated, according to
the requirements of the law of the 
country in which it was made;

(2) Documentary or other evidence to 
prove that tho award has become 
final, in the sense defined in Article 
1 (d), in the country in which it 
was made;

(3) When necessary, documentary or 
other evidence to prove that the 
conditions laid down in Article 1, 
paragraph 1 and paragraph 2 (a) 
and (c), have been fulfilled

A translation of the award and of the other 
documents mentioned in this Article into the 
official language of the country where tho 
award is sought to be relied upon may bo 
demanded. Such translations must be 
certified correct by a diplomatic or consular 
agent of the country to which the party who 
seeks to rely upon the award belongs or by 
a sworn translator of tho country where the 
award is sought to be relied upon.

Article 5.—Tho provisions of the above 
Articles shall not deprive any interested 
party of the right of availing himself of an 
arbitral award in the manner and to the 
extent allowed by the law or the treaties of 
the country where such award is sought to 
be relied upon.

Article G.—The present Convention applies 
only to arbitral awards made after the coming 
into force of the Protocol on Arbitration 
Clauses, opened at Geneva on September 
24th, 1923.

(e) That the recogoition or enforcement 
of the award is not contrary to tho 
public policy or to the principles of 
the law of the country in which it 
is sought to be relied upon.

Article 2.—Even if tho conditions laid 
down iu Article 1 hereof are fulfilled; 
recognition and enforcement of the award 
6hali be refused if the Court is satisfied:

(fl) That the award has been annulled 
in the country in which it was 
made;

(b) That the party against whom it is 
sought to use the award was not 
given notice of the arbitration 
proceedings in sufficient time to 
enable him to present his case; or 
that, being under a legal incapacity, 
he was not properly represented;

(c) That the award does not deal with 
the differences contemplated by or 
falling within the terms of the 
submission to arbitration or that it 

decisions
Article 7.—The present Convention, which 

will remain open to the signature of all 
the .signatories of the Protocol of 1923 on 
Arbitration Clauses, shall be ratified.

contains
be) ond the scope of the submission 
to arbitration.

on matters

If the award has It may be ratified only on behalf of those 
Members of the League of Nations and non- 
Member States on whose behalf the Protocol 
of 1923 shall have been ratified.

Ratifications shall be deposited as soon aS 
possible with thfc Secretary-General of the 
League of Nations, who will notify sUC^ 
deposit to all the signatories.

not covered all the 
questions submitted to the arbitral tribunal, 
the competent authority of tho country where 
recognition or enforcement of the award is 
fought can, if it thinks fit, postpone such 
recognition or enforcement or grant it subject
dend^ SUarantCe as that authority may
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Article 8.— The present Convention shall 
coine into force three months after it shall 
bav0 been ratified on behalf of two Hioh 
Contracting Parties. Thereafter, it shall JL 
effect, in the case of each High Contracting 
Party, three months' after the deposit of the 
ratification on its behalf with the Secretary- 
General of jihe League of Nations. 3

territories under suzerainty or mandate o£
y High Contracting Party unless they 

specially mentioned.
an

are

The application of this Convention to one 
or more of such Colonics, Protectorates or 
territories to which the Protocol on Arbitra
tion Clauses opened at Geneva on September 
24th, 1923, applies, can be effected at any 
time by means of a declaration addressed to 
the Secretary-General of the 
Nations by 
Parties.

Article 9.—The present Convention may
be denounced on behalf of any Member of 
the League or non-Membcr State. Denuncia
tion shall bo notified in writing to the 
Secretary-General of the League of Nations, 
who will immediately send a copy thereof, 
certified to bo in conformity with the notifica
tions, to all the other Contracting Parties, at 
the same time informing them of the date 
which ho received it.

League of 
of the High Contractingone

Such declaration shall take effect three 
months after the deposit thereof.

The High Contracting Parties can at any 
time denounce the Convention for all or any 
of the Colonies, Protectorates or territories 
referred to above. Article 9 hereof applies 
to such denunciation.

Article 11.—A certified copy of the present 
Convention shall be transmitted by the 
Secretary-General of tho League of Nations 
to every Member of the League of Nations 
and to every non-Member State which signs 
the same.

on

The denunciation shall come into force 
only in respect of the High Contracting 
Party which shall have notified it and one 
year after such notification shall have reached 
the Secretary-General of the League of 
Nations.

The denunciation of the Protocol on 
Arbitration Clauses shall entail, ipso facto, 
the denunciation of tho present Convention.

Article 10.—The present Convention does 
not apply to the Colonies, Protectorates or

G. H. SPENCE, 
Secy, to the Govt, of India.
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f(i\ for the word “ awarded” the w0rd 
' «»deposited” shall be substituted;

and

(e) for the words “ and applicable foj 
the benefit of” the words “which 
has been awarded to or may be duo 
to” shall be subsitutcd.

GOVERNMENT OF INDIA. 
LEGISLATIVE DEPARTMENT.

of the Indian Legis-The following Act
lature received the assent of the Governor 
General on the 4th March, 1937, and is here
by promulgated for general information:—

Act No. VII of 1937. (2) To the said section as so re-numbered 
following proviso shall be added,the

A 7i Act further to amend the Workmens 
Compensation Act. 1923, for a certain 
purpose.

Whereas it is expedient further to amend 
. the Workmen’s Compensation Act, 1923, for 

hereinafter appearing; It is

namely:—
" Provided that no sum deposited under 

this Act in respect of fatal accidents 
shall be so transferred without the 
consent of the employer concerned 
until the Commissioner receiving 
the sum has passed orders deter
mining its distribution and appor- 
tionment under the provisions of 
sub-sections (4) and (5) of 
tion 8.”

VIII of 1923
the purpose 
hereby enacted as follows ■ ■

’s1. This Act may be called the Workmen 
Compensati 
(Amendment)

o n
Act,Short title. sec-

1937.
Corn-2. (7) Section 35 of the Workmen’s

pensation Act, 1923, 
shall be re-numbered 
as sub-section (J) of

(3) After the said section as so re-num
bered the following sub-section shall be 
added, namely: —

“(2) Where money deposited with a 
Commissioner has been so . trans
ferred in accordance. with the rules 
made under this section, the provi
sions elsewhere contained in this 
Act regarding distribution by the 
Commissioner of compensation depo
sited with him shall cease to apply 
in respect of any such money. ”

VIII of 1928. Amendment of section 
85, Act VIII of 1928.

that section and in the said section as so 
re-numbered-—

(a) for the words “paid to” the words
«• deposited with” shall be substi
tuted ;

(b) for the words “for the benefit of”,
where they occur for the first time, 
the words “which has been awarded 
to or may be due to” shall be sub
stituted ;

(c) after the word “receipt” the word,
“distribution” shall be inserted;

G. H. SPENCE,
Secy, to the Govt, of India.
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GOVERNMENT OF INDIA. 

LEGISLATIVE DEPARTMENT
within any of tho exceptions 
specified in clauses (a) to (f) of 
section 13. v

Explanation 1.—‘Superior_ Courts’,
with reference to ihc United Kin; 
dorn, means the High Court in 
England, tho Court of Session in 
Sco'land, the High 
Northern Ireland, the Court of 
Chancery of the County Palatine 
of Lancaster and the Court of 
Chancery of the County Palatine 
of Durham.

The following Act of the Indian Legisla
ture received the assent of the Governor 
General on the 4th March, 1937, and is 
hereby promulgated for general information

Act No. VIII of 1937.
'An Act further to amend the Code of Civil 

Procedure, 1908, for certain purposes.

Whereas it is expedient further to amend 
; Vofi90S. the Code of Civil Procedure, 1908, for tho 

purposes hereinafter appearing; It is hereby 
enacted as follows:—

1. (I) This Act may be called tho Code 
of Civil Procedure 
(Amendment) Act, 
1937.

g-

Court in

Explanation 2.—«Reciprocating terri
tory ’means any country, or territory, 
situated in any part of His Majesty’s 
Dominions or in India, which tho 
Governor General in Council may, 
from time to time, by notification 
in the Gazette of India, declare to 
be reciprocating territory for the 
purposes of this section; and 
‘superior Courts’, with reference to 

-any such territory, means such 
Courts as may be specified in the 
said notification.

Explanations.—‘Decree’, with refe
rence to a superior Court, means 
any decree or judgment of such 
Court under which a sum of money 
is payable, not being a sum payable 
in respect <*f taxes or other charges 
of a like nature or in respect of 
a fine or other penalty, and

(a) witn reference to superior Courts 
in the United Kingdom, includes 
judgments given and decrees 
made in any Court in appeals 
against such decrees or judgments,

Short title and com
mencement.

(5) It shall come into force on such date 
as the Governor General in Council may, by 
notification in the Gazette of India, appoint.

2. After section 44 of the Code of Civil 
Procedure, 1908, tho 
following section shall 
be inserted, namely

i

V of 190S. Insertion of new section 
44a in Act V of 1908.

“44A. (1) .Where a certified copy of
a decree of any of

Execution of decrees ■,
passed by Courts in the G,G
United Kingdom and Courts of the
other

superior

reciprocating United Kingdom
territory. or any recipro

cating territory has been filed in 
’ a District Court, the decree may bo 
executed in British India as if it 
had been passed by the District 
Court. but

(2) Together with the certified copy of 
tho decree shall be filed a certificate 
from such superior Court stating 
•the extent, if any, to which the 
decree has been satisfied or adjusted 
and such certificate shall, for the 
purposes, of proceedings under this 
section, be conclusive proof of the 

of such satisfaction -or

(h) in no ease includcs an arbitration 
award even if such award is 
enforceable as a 'decree or 
judgment. ”

3. In rule 22 of Order XXI of the First 
Schedule cf the Code 

Amendment of rule 22 of Civil Procedure, 
of Order of tho 1908, ill 1(h) after V of 1908. 
SWsfr Schedule of Act V of thowords ,,party to

the decree ” the follow
ing shall be inserted, namely

tt or where an application is made for 
execution cf a decree filed under 
the provisions of section 44A”.

G. H. SPENCE,
Secy, to the Govt of India.

extent 
adjustment. 1908.

(3) The provisions of section 47 shall 
as from tho filing of the certified 

of the decree apply to the 
District Court 

decree under this
copy
proceedings of ^ a 
executing a t , ,,
section, and the District Court shall 
refuse execution of any such decree, 
if it is shown to the satisfaction or 

that the decree fallsthe Court



GAZETTE, APRIL 9, 1937. [pari vTHE ORISSA14

(h) in clause (fc)for the figure 
the figures "1925” shall be 
tuted;

GOVERNMENT OF INDIA. 
LEGISLATIVE DEPARTMENT.

s “ 1897
substi.

(c) for clause (l) the following (>iQ 
shall be substituted, namely;__Use

The following Act of the Indian I.egisla- 
rcceived the assont of the Governor 

the 4th March, 1937, and is
tu re
General on __ _ .
hereby promulgated for general information.

Act No. IX of 1937.
An Act further to amend the Code of Civil 

Procedure, 1908, for certain purposes. 
Whereas it is expedient further to amend 

the Code of Civil Procedure, 1908, for the 
purposes hereinafter appearing; It is hereby 
enacted as follows:—

“(f) any allowance forming part 
the emoluments of any pu^ 
officer or of any servant « 
a railway company or local au^ 
rity which the Governor General 
in Council may by notification 
in the Gazette of India declare 
to be exempt from attachment 
and any subsistence grant * 
allowance made to any 
officer or servant while under 
suspension;”;

(d) the Explanation at the end shall be 
re-numbered as Explanation 1 and 
to the Explanation as so 
bered the following words shall be 
added, namely:—

“and in the case of salary other than 
salary of a public officer or a 
servant of a railway company or 
local authority the attachable 
portion thereof is exempt from 
attachment until it is actually 
payable ”; and

(fj) after the Explanation as so renum
bered the following Explanation 
shall be added, namely:—

“Explanation 2.—In clauses (h) and 
(i), ‘salary’ means total monthly 
emoluments, excluding any allow
ance declared exempt from 
attachment under the provisions 
of clause (l) derived by a person 
from his employment whether on 
duty or on leave.”

3- The amendments made by section 2 
shall not have effect 
in respect of any pr®" 

ceedings arising out of any suit instituted 
before the first day of J uno, nineteen hundre 
and thirty-seven.

V of 1908.

1. This Act may be called the Code of 
Civil Procedure 
(Second Amendment)Short title.

Act, 1937.
2. In the proviso to sub-section (I) of

of the 
Code of Civil Proce
dure, 1908,—

section 60 re-num-Amendment of section 
60, Act V of 1908.

(a) for clauses (h) and (i) the following 
clauses shall be substituted, 
namely:—

“(h) the wages of labourers and 
domestic servants, whether pay- 
ab.e in money or in kind; and 
salary, to the extent of the first 
hundred rupees and one-half the 
remainder of such salary;

(/) the salary of any public officer or 
of any servant of a railway 
company or local authority to 
the extent of the first hundred 
rupees and one-half the remainder 
of such salary:

Provided that, where the whole or 
any part of the portion of such sa
lary liable to attachment has been 
under attachment, whether 
tinuously or intermittently for 
total period of twenty-four months 
such portion shall be exempt 
from attachment until the expiry 
of a further period of twelve 
months and, where such attach
ment has been made in execution 
of one and the same decree, shall 
be finally exempt from attach
ment in execution of that 
decree;”;

V of 1908.

con-
a

Retrospective effect.

G. H. SPENCE, 
Secy, to the Govt, of India.



part V.] THE ORISSA GAZETTE, APRIL 9, 1937.
15

GOVERNMENT OF INDIA. 
LEGISLATIVE DEPARTMENT.

(b) one member to be nominated by 
each of the Local Governments of 
Madras, Bombay, Bengal, the 
United Provinces, the Punjab, 
Bihar, the Central Provinces, 
Assam, the North-West Fron'ier 
Province, Sind and Orissa;

(c) one member, holding office for a
period of three years, to be 
nominated alternately by the Local 
Government of Delhi and the Local 
Government of Ajmer-Merwara;

(rf) one member to be nominated by the 
Chief Commissioner of Railways; 
and

(e) one member to be nominated by the 
Chief Inspector of Mines.

(3) Any vacancy occurring in the Board, 
otherwise than by the expiry of the term of 
office of the member referied to in clause (c) 
of sub-section (2.), shall be filled a.3 soon as 
may be by a nomination made by the 
authority by whom the member vacating 
office was nominated.

. F ' '

✓ •* •

The following 
Legislature received the assent of the 
Governor General on the 4th March, 1937, 
and is hereby promulgated for general 
information:—

Act of the Indian

Act No. X of 1937.

An Act further to amend the Indian Electri
city Act, 1910, for certain purposes.

Whereas it is expedient further to amend 
the Indian Electricity Act, 1910, for the 
purposes hereinafter appearing; It is hereby 
enacted as follows:—

1. (1) This Act may be called the Indian 
Electricity (Amend
ment) Act, 1937.

IX of 1910.

Short title and com
mencement.

(2) It shall come into force on such 
date as the Governor General in Council 
may, by notification in the Gazette of India, 
appoint.

2. The Indian Electricity Act, 1910 
(hereinafter referred to 
as the said Act), shall, 

in its application to British India, including 
British Baluchistan and the Sonthal Parganas 
but excluding Burma, be amended in the 
manner hereinafter provided.

(4) The Board shall have full power to 
regulate by by-laws or otherwise its own 
procedure and the conduct of all business to 
be transacted by it.

IX of 1910.
Application of Act.

(o) The powers of the Central Electricity 
Board may be exercised notwithstanding any 
vacancy in the Board.”

4. In section 37 of the said Act, for the 
words “ Governor Geno-

3. After section 36 of the said Act the 
following section shall 

insertion of new sec- ^e inserted, namely:— 
tion 36 A in Act IX of J
1910.

Amendment of sec
tion 37, Act IX of 1910. ral in Council”, in 

both places where they 
occur, the words “Central Electricity Board” 
shall be substituted.“ 36A. (2) A Board to be called the 

Central Electricity 
Central Electricity Board shall be consti

tuted to exercise the

5. In section 38 of 
the said Act,—Amendment of sec

tion 38, Act IX of 1910.
Board.

(a) sub-section (3) shall be omitted, and
(b) sub-section (4) shall be re-numbered

as sub-section (3).

powers conferred by section 37.
(2) The Central Electricity Board shall 

consist of fifteen members, namely:
G. H. SPENCE, . 

Secy, to the Govt, of India.
chairman to bo nominated by the 

Governor General in Council;
(a) a
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member, to bo nominated 
each of the Local Govern 
Madras, Bombay, Bengal, 
United Provinces, the pUn: r 
Bihar, the Cential Proving 
Assam, the North-West Front' 
Province, Sind and Orissa; IOr

(c) one member, holding office for
period of three yearn, 
nominated alternately by n. 
Local Government of Delhi 
Local Government 
Mcrwara; and

(d) one member to be nominated bv
the Chief Commissioner of 
Railways.

i«o oneGOVERNMENT OF INDIA. 
LEGISLATIVE DEPARTMENT.

mGnts
the

The following Act cf the Indian Lrgisla- 
receivcd the assent of the Governor 

the 4lh March, 1937, and is
ture
General on 
hereby promulgated for general informa
tion :—

Act No. XI of J 987.
An Act further to amend the Indian Boilers 

Act, 1923, for certain purposes.
Whereas it is expedient further to 

amend the Indian Boilers Act, 1923, for the 
purposes hcrcinrftcr appearing; It is hereby 
enacted as follows:—

1. (1) This Act may be called the Indian 
Boilers (Amendment) 
Act, 1937.

to be

the
of Ajmer.

V of 1923.

(3) Any vacancy occurring in the Board, 
otherwise than by the expiry of the term of 
office of the member referred to in

Short title and com
mencement.

clause (c)
of sub-section (2), shall be filled as soon as 
may be by a r.orn'nation made by tho 
authority by whom the member vacating 
office was nominated.

(2) It shall come into force on such date 
as the Governor General in Council may, by 
notification in tho Gazette of India, appoint.

2. The Indian Boilers Act, 1923 (herein
after referred to as the 
said Act), shall, in its

application to British India, including British 
Baluchistan and the Sonthal Parganas but 
excluding Burma, be amended iu the manner 
hereinafter provided.

3. In section 2 of the said Act, after 
clause (a) the following 
clause shall be inserted, 
namely:—

“(aa) ‘ Board * means the Central 
Boilers Board constituted under 
section 27A :

4. After section 27 of the said Act the 
following section shall 
be inserted, namely:—

V .of 1923.
(4) The Board shall have full power to 

regulate by by-laws or otherwise its 
procedure and the conduct of all business to 
be transacted by the Board.

(5) The powers of the Board may be 
exercised notwithstanding any vacancy in 
the Board. ”

Application of Act. own

Amendment of sec
tion 2, Act V of 1923. 5. In section 28 of 

the said Act,—Amendment of sec
tion 28, Act V of 1923.

(a) for the words “Governor General
in Council” in both places where 
they occur, the word “Board" 
shall be substituted; and

(b) after clause (a) the following
clause shall bo inserted, namely:—

“(aa) for prescribing the circumstances 
in which, the extent to which, and 
the conditions subject to which 
variation from the standard condi
tions laid down under clause (a) 
may be permitted;”.

G. H. SPENCE,
Secy, to the Govt, of India-

Insertion of new sec
tion 27 A in Act V of 
1923.

“27A. (1) A Board to be called the 
Central Boilers Board 
shall be constituted to 
exercise the

Central
Board.

Boilers

powers
conferred by section 28.

(2) The Board shall consist of fourteen 
members, namely:—

(a) a chairman to be nominated by the 
Governor General in Council;
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2. In the preamble to the Contempt of
Courts Act, 1926 (here-Amendmont of pre- inafter referred to 

ambb to Act XII of ^ said Aot)> tho word

“subordinate” shall be

XII of 1926.
as

The following Act of the Indian Legisla- 
received the assent of the Governor omitted.

3. To section 3 of the said Act the follow-
Amendment of Bec P10™0, 3ha11 be

tion 3, Act xii of 1926. addeci, namely:—

ture
General on the IOth March, 1937, and is 
hereby promulgated for general informa
tion :—

Act No. XII of 1937.

An Act to amend the Contempt of Courts 
Act, 1926, for a certain purpose.

Whereas it is expedient to amend the 
w0f 1926. Contempt of Courts Act, 1926, for the 

purpose hereinafter appearing; It is hereby 
enacted as follows:—

“ Provided further that notwithstanding 
anything elsewhere contained, in 
any law no High Court shall 
impose a sentence in excess of that 
specified in this section for 
contempt either in respect of itself 
or of a Court subordinate to it.”

any

1. This Act may be called the Contempt 
of Courts (Amendment) 
Act, 1937.

G. H. SPENCE,
Secy. to the Govt, of India.Short title.
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